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. , JUDGEMENT

(Hon'ble Mr. S.P.Mukerji, Vice Chairman)

We have heard the learned counsel for both
the pa;rties o_n. this application in whic.h the applicant
has challenged the orgers of the Director, CMFRI at
Annexures Al, &5, A7j28 j.n vhich the Director, CMFRI
and ICAR having revﬁ:;.ewed the order of suspension decided

that the suspension need not be revoked. Having con-

sidered the circumstances of the case as revealed from

- the charge-memo, w& see no reason to intervene with the

administrative judgnent of the Director and the ICAR that
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is inthe ihterest of proper running of the ms‘tiﬁfte
the order of suspension cannét be revoked., The
learned counsel for the respondents assured us that
the disciplinary proceedings shall be completed

expeditiouslye.

2. In t he above light, we see no force in

the application and dismiss the same under Section

19(3) of the Administrative Tribunals Act.
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(A.V.Haridasan) (S.P.Mukerji)
Judic ial Member o Vice Chairman
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